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IN THE CENTRAL ADMIN ISTRATIVE TRISUNAL : HYDERABAD BENCH
AT HYDERABAD

0.A.No, 1640/97 Date of Order i 12,4,9

BETWEEN :

1. B.Satyanarayana

2., B,Raja Reddy «» Applicants,
AND

1, The Superintendent of Post Offices,
Karimnagar Rivision, Karimnagér,
2. The Union of Incéla, rep. by
The Director General, Dept. of Posts,
» Dak Bhavan, Sansad Marg, New Delhi,

3, The Chief Postmaster General,

A,P,Circle, Abids, Hyderabad, .o ReSpondents,
Counsel for the Applicants s MO, Krishna Devan
Counsel for the Respondents . MI,V.,Bhimanna

CORAM ;_

HON'BIE_SHRI RJRANGARAFAN : MEMBER (ADMN,)

HOW'BLE SHRI B,5, JAI PARAMESHWAR ; MEIMBER (JUDL.)
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X As per Hon'ble Shri B,5,.Jai Parameshwar, lember (J) X

Mr.Surya Rao for Mr,krishne Devan, learned counsel
for the applicant and iMr,V.Bhimanna, learned standing

counsel for the respondents,
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2. There are two applicants in this OA, They were
appointed as R,T.P. P.As during the second half year of

1981. They were subsaquentiy regularisad in the said post.

3 The applicants have filed this OA for a direction
to the respondents fo grant them the seniority with all
consequential benefits such as pay and allowances with
reference to £ﬁa initial dates of appointment as RTPPA,
that they had worked for 240 days in each year of service
by extending the benefit of judgement in OA,895/97 dated
9,9,97 of this Bench and also in the light of the decision
of the Jabalpur Bench of this Tribunal in ®A,82/86 dated

16,12.86,

4, In 0A,682/97 and batch decided on 31,3,99 we
considered the claims of the applicants similarig situated
as the applicants hérein and relying upon the judgement of
the Hon'ble Supreme Court in the case of Union of India v,
K,N,3hivadas reported in 1997 (7) SCC 30 and rejected their
claims, The applicents were engaged under th% Scheme 1980
as RTP Phs, They were not entitled to count service as
RTP PAs, The grounds stated by us for rejecting the clamws 7Y
-
applicants in OA,682/97 ére clearly applicable i; this case.
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5e Hence the OA is dismissed, No costs,
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Dated ; 12th April, 1999 ﬁ\‘,,;’lﬂa
{Datedted in Cpen Court) e

.(all




COPY T = ISTARDTIIND COURT
. 1o HOHND © TYPED BY EHECKED BY .
L - COMFARED BY _ APPRUYID BY
. ‘ 2. HHRP M(A) ' ) :
- N ; THE CENTRAL GDPThiﬁiRATIUH TRIS
$3. HBsIe M3 T " HYDERAQ AD BENCH ¢ HVDLRaBAD.
- 4. B.p‘.’{n) /_ . . -, | -
: 3 - THE HON'GLE - MR.JUSTICE O.H.NASIR
5. spiRE ¢ - VICE = CHAIRMAN

THE HOM'BLE Y .RAJINDRA PRASAD
MLMP_R {a)

e : : THT HON'BLE MR.R.RANGARAJAN (///’
. T _ . MEMB IR (A) //(/

THE HON'EEL MR.B.5.3JAT DARAMESWAR :
MEMB TR (3) ~

4

) DATIO: !a. M AC{
. ) FROER—/ .]UD" ZIE FT
! mes/R 1—%&~—+&ﬂ«_h- A
1 | | s
C.A. No. 1%94@¢£?‘a~
ADMITTED AND I TERIM DIRECTIONS
IS5, -
'ALL SWED. |
CP acab
/ o R.A. CLOSED. |
DISPOSED OF JITH PIRECTIONS. ,
‘ DIsMISsED, \f‘
| IDiSMISSEDAAS-MIT1DQRUN;. N
DRDERED/REIZCTEN.
NG DROTR AS 77 40 T:tﬁTﬂ smafag, afaste
 Costral Mmm,mﬂib Tribunal
n ) §a% ¢ PESPATCH
SPR

-6 MAY 199

7 e K-
MYDERABAD BENCH |






